7 Appropriation

[Shrimati Ambika Soni.]

I would like the Government to give an
explanation about the authenticity of this
report. Why has Iran decided to increase its
military and naval strength by purchasing
armaments from various West European
countries to the tune of five billion dollars? Its
naval strength is going to be doubled or
trebled that of its neighbours.

Sir, we know very well about the super
powers which have military bases in the
Indian Ocean. It has been the constant struggle
of all the littoral countries to keep the Indian
Ocean as a zone of peace. We have been
constantly propagating and nave been trying
to influence the decision that the military
bases should be removed from Diego Garcia
and that there should be no military bases in
the Indian Ocean. When we read such news, it
naturally comes to our mind whether it is not
an entry by one of the super power, into the
Indian Ocean via Iran. It is of the utmost
importance. lIran being a regional power, we
would not like such tendencies by the super
powers to encourage regional tension. Anj
Iran being a friendly country, we naturally
have to take up this matter diplomatically and
with tact. The Indian Government should not
b, accused of foregoing the principles and
value; of our foreign policy for any temporary
gain. We know recently how Iranian students
were lathi-charged. And there have been other
cases. Whether it is the CIA or the KGB or the
SAVAK, we would not like that it should
come into the Indian Ocean and create trouble
or tension. It is a matter which should not be
taken lightly. There was a calling attention
notice over this matter which was not
accepted. Sir, you have permitted mention of
this and | would like the Minister of External.
Affairs to ease the minds of hon. Members of
this tension which naturally causes great
preoccupation.
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I. THE APPROPRIATION
WAYS) BILL, 1978.

Il. THE APPROPRIATION (RAIL.
WAYS) NO. 2 BILL, 1978

(RAIL-

I1. THE APPROPRIATION
(RAL- WAYS) NO. 3 BILL, 1978.

THE MINISTER OF RAILWAYS (PROF.
MADHU DANDAVATE): Sir, | beg to
move:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
services of the financial yea, 1978-79 for
the purpose of Railways, as passed by the
Lok Sabha, be taken into consideration."

"That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund jjf India
for the services of the financial year 1977-
78 for the purposes of Railways, as passed
by the Lok Sabha, be taken into
consideration."

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India to
meet the amounts spent on certain services
for the purposes of Railways during the
financial year ended on the 31st day of
March, 1976, in excess of the amounts
granted for those services and for that year,
as passed by the Lok Sabha, be taken into
consideration."

The questions were proposed.

SHRI JAHARLAL BANERJEE (West
Bengal): Mr. Chairman, Sir, | want to bring t,
the notice of our Hon. Railway Minister a
very delicate point, that is the language issue.

I come from West Bengal. | am utterly
surprised to see that at the Burdwan Railway
Station it is written in Hindi and English, "If
you wMmi t quick service, please write it in
Hindi."
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At the Khana Janction Station which is only
six mile fro,, Burdwan, near the cabin it i
written in Hindi and English, "Link cabin for
loopline.” Bengali has di appeared. Moreover,
I had the misfortune to be at the Allahabad
Railw ay Station for several hours on the n<
xt day of the fateful Naini accident. The train
was detained for three hours. Several things
were announced -in those three hours over the
mike, 1 ut | did not hear the announcer
spearing in English. He was always spc aking
in Hindi as if there were no o her passengers
except those speaking Hindi.

Then, Sir, regarding the Service by the
scavengers, | travelled by the Delhi-Kalka Ma
1 for three days, no sweeper was g' nerally
found in the train and the a tendant told me
that the scavenger lad not turned up for
several days.

Another thing is regarding the food that is
served >y the contractors in the Delhi-Kalk.

Mail. | was in the Petitions Comm ttee and
yourself and your Ministry vere good
enough  to consider the ca. es of the

commission bearers, but theie commission
bearers serving under c infractors in the said
train are not getting any advantages from the
contractors. The food that is served by I he
contractors i3 too poor when < oinpared
to the food served by the  Railways.
Therefore all contract system of serving
food to the passengers in the train should be
replaced by direct railway caterer. But these
beare-s are not getting any benefit from the
contractors. Moreover the food i very bad.

Then | want to mention only two
small things. Farmerly the Burdwan.
Katwa, Katwa-Ahmedpur and Bur-
dwan-Damodar  railways were  being
run by Maclenoed Company. Later
they were takei over by the Govern
ment. Though they were taken over
10 vyears back, theyi have not shown
any improverne it. The same old en
gines are fhi i no improvement
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has been made, though | wa, assured in the
Consultative Committee that diesel engines
will be introduced to draw those trains and
more trains would be introduced.

Another thing | want to point out is that
there are many steam engines still used in the
railways. But the production of steam engines
is not to ou, expectations. As a matter of fact.
I think—I may be wrong—the Rail, way
authorities have ceased to produce steam
engines, anj so there is a dearth of steam
engines, on account of which the small lines
sometimes suffer. 1 do not want to say
anything more. Thank you.

= AMTAT JAE M (FAT 99 ) -
Awad, & Faw uF g9 7 7y A
w41 St F7 sq17 frarzar | ow fagaw
T AWAT FIT g0 qgw a1 & q4Y o #7
317 1 % 7t wow 3wz  fawd
g0 @a % fag favq sam faar 2 o
W A4 W I & FH B AW 49 F
fag faadT wfas =oaegr 2 w7 a=4
4, IFMA JFeAT & 2 | 7T q@IqT
Yo 0 oftaa, aF featr g 9w .
HAST & GHA FT TAAT ZAT AT, T AT
q ATAT 50 a9 T4 A5 KT 41Z H 37
TaT AT | 39 99 F1HAA1 T Agw gatAn
AZY FTAT AifE SHT A7 ¥ A S
st (AT AT AT 91 T
# 1 A1 dfF a7t & feami o aq
FAAT 7 AT " w7 79 frar g7 e
TEE WEAA W AT aE & arg
feom faar ar, zafad zast s &
& U IR 38 A R AATH 30 A
FE AT | SA I & F T97 F o5 97
wzw F71 9L faemy v afewst frere
¥ afeadT 39 fgzar mw 29 7 5=
TET | SATRA, BT 74T 6T 907 @A I
fa 717 &1 F9=1 925 £y qfows & 1 12
i aar a#) wrar 5 57 o & g

A 3-4 ZAZAT T ZHET 21 1 FIE Tr9m
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[ FATET gwE wny]
F4Y 2 AYT I A F AL T T AW HIT
AZT ATE, FlFHA AT TIAT Ged-45q
vgar 7 | gaT & qarfET feat 2o
qv wr g fhr FF e dxm 9w €
qa aMg W AHT qOAT 29 7 437 §
FZ0 &7 SAAT F1 HET FeT | AR
FT TAGT T H WAAT WA FAT FAT
q G ®AE H W HAEE] H ATI-
ATT gA FATH FT AT FLIETE 1 1974
F uE ¥ 77 qofto qAwAT T 44T
&1 ATAAT 971, AT I AT FT REAAT
T FT qAGE g9 AT e oferar
areET § 39 99 A A T ATE-
AT gar F1 i dAradr a5
1974 % T 4T, foe ana qarw IFAEA|
&1 AT q9 TFT AT | I qA9G IAF AT
=TT AT AFT HT FAAT B AT ATAAT
z¢ f% wa ag =Tl 719 F T 7T G
ST | qAT AZ AT FTTGTHTAT T2
TEAZZAT & | WIS TF AT 1T AT
av F1 U4, TH 9T FIE FH AL FHT
foms w€ 3ul & FAETT W AW AT
F7 77 # i 39 9@ F1 39001 50 A
w1 A1 7 A frgtr we smeara fzan
g1 fF g7 F1 J70F F FOF GF FAT |
faa g AT F1 faw AT F a9z
¥ I4% @A ¥ AT AT W@ 41, a7
it v agmar v gz a3 E
FWET QAT HIT T 97 IF AT
T TH AT ¥ AwE A AT IW 9T ¥
fan w15 waTziz AE7 #4T | THA FEAT
et & B o9 97 92 37 | 4 7
or= TEN Z I | R AT T AG qTAAT
Fvar § fe swar &1 39 aEAr A1
FoZ F1 T@T g FAT HA4TH T HIT A
e IAFI [T CGEET qATE ZAT 2
oY g AT g, T9H 7 qrEaE w9
¥ ATH TH T 9T FTH A€ FA X
97 F AT H 3—4 AT AGA | TH HA
TIT% qeATHEY asz ® W7 g1 aFar &,
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OMTF AW A WY Zr AFAT ) FE A
AT g1 AT 3 | A7 9 F19 q%
F21 AMfog 9T qF g1 w0 AT A A
qF 7 A ST |

A, freat are o wgr aar
1 f s S FAET w1 FW ET @I
F ATTERT ¥ GO % 39 FI649 F
FE § AMYT qF T4 ATET I9 FH0
a7 ) AT § qASE aF 91 0% W
#1 feran & 3a%7 $ad7 4 29 71 a7z
7 A% gATfEdf F1 737 Fo= FET 2 WL
G S (el ) S A 1
o1 fofe 727 =g F W F Wiy Ae
FI ATE § wET qTAT & 0 FrAifE ag
FIA qR 1@ FT AW E AT ZATY
Favgr amga &1 %7 &, woe & 77 w7 77w
Z fr fagre &1 s7ar ¥ F=7 571 37
4T F fAv 72 F797 gy ar &, 710"
77 faavdize 1 oz ofon 2. 2% go
Fv 31 =ifgr arfe gad F1 qvemEr
B ag g

w2t aF 7€ AEAT ¥ Frator 1 gary
Z, "Ar ot F "rearaa faa 2 fw 9%
fao %1% fairy fawm gz g9 @ )
g0z g fa erfaa sfioa, weas,
fafa=t oiw #faaz & z981 s+
FATIR T WIT 95 TAH qHA 200
arfw 7€ sreat F1 awa off e g1 s
a1 fres go sarsi 1w 7 afx
q F7 w7 I fawrw g

e §, gare fag & amm faemar
f asfraitzr § =7 SiwoT & ) aeY
fefezdz Femamiz 2 | 771 7@ Swnd
&Y & | ®er ATEr | g & AT 5y
TTET SRR F ATZT @97 2T # A1
A wwar fema wer G5 g §
A1 AT 7T HREH 7T T # ar azt
Tt famar & 0F 50 FE 397 77
T FT gg & AV 3w AEA § ard
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@z ME AT SHZEN 97 & AT gz S
21T ITF FIT 9T 5AT Sy AT A
Fearar srzan £ f are 2zt v F oy
FT AT EqAT AL Z owET # ot
orT It WT oAEAl ® AT wET
T T FT EAAT ZET & AL IH ATSA
¥ o7 1 =T 07 I FT GHT AT
ZE 97 G A T 9 AT IH A 78
faar 1 787 787 for 977 &7 AT fae
sty afex 3zt Fed argq A9 T 8,
afag 21 faas & arg qeae A
& | TEAT Ay a7 77 A vgar &
w47 27 7 @z 5w TAfd i fagaa
2 fa 32t s g+ g1 a1 ad F w7
Z1 qrAT FY AT FrEeqr F7 A7 o, frah
37 et gwrz #r fovwg 7 210 a9
1 & w4t ot 7 77 47 frdew e
afer #ir FEAT F A3 20T § e
FIH FT AL A AT AT T T
A AT AT TAGT AT AT FA | TAAT
& FZAT FIFACE | TAAT

st mgeE wea faw (fazre)
gamta o, a3 wiftnas fag gz
¥ faarefamet & &7 #47 s ¥
seqa fear & 1 sfraq, e T & 3=
HAT ST FT A qTER FIAT HATEAT
# i qagd gare ¥ w4y dfzq o oF
afera 213 o1 4, § w5 w7 frwd, dvad
7 ITF Z1, TF ARAAT T FATET 7T
HFT TEIH qAT9 4, IF THRT BT AT
FARTT T qAT o 7 e adi fran
2 1 wraT, wry s § fagre Wi S
q azd AN 2, 50 fmw o araam
¥ @da ¥ garer il fagre aga frwsn
gwi & zasy fae) zary qaqd ¥+ wa
qfsa o F1 #wiv avqd q4 faox St 71
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aga ot | zAT faafas § gt fra andt
St F  gAgr-aEsr 6 -
fataT 71 forx fopar 2 1 g9q9 78 939
#r ud Fram 2 fr o & gar fagre
w1z Fodro 27 gAT &, Afww =7 GAT
& AT & ararara #v gfaay a0t & wfaq
7éY g€ ¥ | M9 qAgAT AN H I
Faazfzg w927 g o1, A0 37 HEA
v farsre faram o g 9t /AT S ZRT
T qrEaEl & gzAT 4, AfeT A6
TrATHE 4 & fad adt aF AnrEsar
72 frar 22 § 1 & ¥ A& oY T AT
g Fe fr fog aear & 39 47
¥ frwing w1 g7 &7 F faq wowr
79T 25 39 FeqTar 7 A w7 ArgET AT
FTAAT WY Ao 3@ oAA AT
g vt & age

Tl 97 § na SrEr | =W AT
0t wF F are # § | form wg dfew
St T WY T TH GG IR a8 Far
o1 o agi st & weir § o1 AT q
wrr gnsr fagT mare agw o
q1 99 §F q VFT-HFO ATZE A490
&1 SOt | e # ST A 9T 96
are & 1 fagre geaTr § wOwE 47
faar . &t o o &l 7 gare v w47
ST eqrT IA W ALY war 2, q2afT
ATHTT § g qZT qr A g€ AT ) TEA
srvaTaa |7 fzar gqr f we w9 &
A W FAA AT 99 BT A2 AT ALHL
T &1 3aFr feafeEr & sy, afer
A HT T AT A7 A9 AT Ag T
afdt A5 F A § w8 fro-fadwa
famr /87 war )

I ATE | ATIT FOHHAT 2
AT EATE WY ST F amaT 39 a4
F A0 7 AT AT F OF HeAT A 2
@ T U A 4T I3 Hr G ARG
AV TEAST FT ATET | §F AEA 2 Ay
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[ wgz wgA fas)

TEAST FT ATIA FI WA § AL, 50
W aEet W | gHIL e wdT AT fora
AraEer ST sy grer § g i q
TR T AT F7 Ao A ot siedt
# siedt a7 w1 wE frr s ) #
fraes aom =gan £ fF ww g da
F1 ZEAT GfaaT SET FF KT OFA FL
nF qE A G oA o gfaar 9
T & T agh T AN w1 AT wgfar
G I A e A
mifa JEF A | W wEiwa 7 e
&7 43F | gz Amu &1 41 fF siedt &
sie g A1 e &7 frur s | St
AT HET E1 T &, T T WA &1 ATEA
F1 312 a5 7 afvafod @3 w10 A4
AF QT AL EATE |

ZHT GFITH gATE S fARIT #
UF &1 E et SiAar & Swdr & )
THH SHILT TLHTT 4 FATHT 47 | IH
& @ gare wad fage ¥ 16 oA £
AR TS o § | afew gwhw &
TH EF W AT ot g € fF 3w W
TN ST wFar 2 | gafew § qraEy =
HAT ST &1 £ T7 HI17 AFHg T
=reat g & & gwar 2@ I 7 qow o
AT 3 | B9 FA9 14 6T EfeE §
fe e Fe 1 gfoar 2, &fam gad
19 T 4T 31 ESI1¥ aF ATTHT 42 AT 2 |
SIET aF SHE ANEAH FT FATT 2, EHTL
WA T RATT @t § I 2
1t avs e wwd a ) afew ga
E9 & G F15 L9 T@1 famr S o
g | T/ T W Wsiwd uF qar w17 o
Tt S S | A o
fa @g 98T F1¢ &9 g, iAo 3w &
et 3t e & | el g1 W oy & 3w
EF W AT AT W 91 a1 W9 29 &
gufeesse & =7 a1v § gwl | gua
g amr fv g 43 T s
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AT S(te 41 T § | qL FH T A2 AT
T&r & fr =o G A7 weaa e
g1 T st | @t & qg Ay e
g f& 2@ sigedy ST AEr # Fad 0w
@1 qet 1Y At e |1 gen fean @y
ST A qqEr g, oF a9 7 I fagre
F 16 fodl & @R TToaTHET H AT 8 )
g afens st 5 afaer & dfa @i fa
st =fge | @ s g i QR A e
T8 GATL KT BET-BET WA 2 FAGT T
TIGFT 1T ST T ifE

THT qFIT H OF A A AT
fagre & w=elt 2 1§ T F Ar9 TEA
el g fr gw da # frew v T &
TEY 50 § AFT 100 TF F0<AT &I
Tl g | g AR T FO@ AT ZAl
HiwE aerer 47 g1, wdr 7wt g
THNE | WY TH Add F oA fawm
q W FIAT ATT 3 | %4 A A
St 3% aeg 1§ {® A agr A
@t 9 awdr 2 wer fuegw G
TH 39§ AT THET q@T A< WA |
TART GO AER AL FAQU @ |
gafae A ug fadea & fw w@er wgry
T FIET &7 g AT T AT A0 T
Y HIT TH AFTT F @Rl w7 (7 4
A=At 7 g T |

gOeT aTa q@ ag FEAl g v g
fegre 3 eimit & g qovgege A
AT 7 fasEea &1 S e g,
ag @ 4w g | S9 A wRl, Iwd
fame & 16 foei & 90 29 w©2omi §
TSI F o 6T &7d F | WE wE
FT A e TGl & (6 a1 AT A9 7
& SR & Ara RN FE gHEE Al
g | T fow o zw g F gfaw &
afgw gfear T =ifen ( &fE= s
wwa & f amem w FWgE & A
#t mfeat faweft w1 wdft & 1| zEfw
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¥ ag gdar § f qerewgT AT
el # fooduw a1 Fer g
st Fifge @ifs =8 39§ savar @i
w1 T4 fom &% |

® OF #g qweqT &1 a9 |1 I
wel ot ®1 sum mwfig FEA g
g WiT 7y &9 1 @A § 7 o Fe
70 g1 § ST wfsAreEi & qdfaa
28 = ud A & oy fade s
agat § 5 g@ @ = w1 A1 oo
=T & ¥ ¥ Az e ong AT o
gfaad < =6 #1 geey 2, 7@
gfaam Sfr w21% F1 @ 47 5137
T A # wwA o omdt 5 3w
Z41 e &1 A1 W verg H e
famar s g, @fes dfem @ w1
% F € O’ 2re W@ fwm s 2
THFT T 98 grv @ fr o 2w fawd
SAU 9T ®F AT § 1 ST 0L T
¥ fau 3 gfaart sra =8 geit £ o
o wrw w1 vwew § 1 S faw
afer =5 mfe & gfaar 78 gwr 2
o7 it 9 gen afasr w9 F a1 A
Fare afewr ®9 ¥ w109 FY= 9T )
Tafay 344 97 wrdeT # fr dfE =
w1 #1 dfm w@w & g & gfae
& s wifgd | Tafaw & s fa
wfFT w215 1 wrowr § swewr 6 ofma
T F7 w2 § @y w1y aifw s
gfaar 7z &% |

A0 AT AT @ FT 3T w4l
ST & Fga1 wWT@ g, gL afed St 9=
IF WAL 4, 3F 997 A zAh A2 97 5
Fom w1 o Hio wNT H oATEE
TG FAFIREAS ¢, IHH AW 1 AGA
¥z T 8, eAfaw wEd § 6-7 a9
A7 g2 A a1 qwAqr g fr g 97
g a4 ary arfaai g1 Fer giean

gOiY, wrg 9w gfaar gEiT A,
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IHE T4 gEEw g, % amw
iz §@ & ( =@ 48 =mfsaai ¥
ford 14 Y =rgeqT &, 5fFa W9 T
3% ¥a4 8-9 AT FTAT F, AZA [
ATET AT FT AHT AF A E; T ifE
3% a2 wrAw @ @ fE g i §
Fga fam s, afE @953 97 3997
aFt foer ara # | gEfod @ 01§ Iw
HAT FT CATH ATFE FTAT AT AW
fraza woar § 5 s s §
szt afaar feas Y a7 g 8, 7@
FEA WL FTA § aga ©F AN ZIAT 2 |

uF FEd A AW WA e
F AT F FZAT AGAT § | HITHA AT
wET T FEEN EY @1 8 | qGT wAar
W & ara 9% 51 amr feay s g,
& =rzAr g fa = w0 et fem | ag
Hier @14 3@ | 99 FAfqer A9 51
F1E ATt WGV ) 3. 25 BIA A HARA
1 AT AT & W A w1 IAET
Faifaet fasga @ &1 M2 3. 25
w74 FT @M 4 94 A & G Heer
qrar 3 | @ifs S 1 Aam g S
anfaT 3. 25 WU T HFAT E AT 4 7
1 & agar & | it wnfadt o7 v,
fadaw wrat aws & F@AT Afgm
Ao 29 # qua § fF s et 4@ e
forareft & Fgr strar & 5 a9 faard
FT AT AET & | AT TCE ATAFAE |
vt gfaad feem & fod o s
faarr 1 sava ZaT =fgn | ST e
FE L6 AWEE TAFA AT F1 [f7ar
F fad o1 meaT @ET o wg ° fa
wAT £ gaEr w15 FfEEr @
344 fAafadi 1 oiw ard ami 51
FAT &, gafad a7 wF 47 sAar
Hrer AT I AT THA qOAT ST w
TEAT, qg £ T I9% A7 78 s
g i =ai =% W W1 =rfen | Fa=
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(»r wgea Higd fas)
garfy sra s F7 & e gmy
7 gy =nfgw

qF F7 AT AT § FEAT ATEAT
az a7 £ 7 gaad1fewye fagre & gaa-
7T & FIHAGE TF FT ¥ 4T ATEA
ARmEY A & ) gafad § sgm
fx feedt & graer &1 oF &F N W17
T 3HF FARNGFHT F avayg ¥
AT 7 w54 AEg T fHar SraT =g o
Tag ¥ga A vdl-wey .feai S 2w
&% & o Gt &, o1 gwrdt $faza F1
AT TFAL §, AAAI 7T THITE AR
ra-sAfrfedmm e 7, 7 M3
arvs w15 & fower st & 0 & 3rgar
g fx ¥ #a wgiey 39 91 9T enA
)

WAy T AY § FAT 04T § AZ
T F geam § § 1 gurR 1@ AT off
YT ZATY AV §IMTTT & SAT aEHTT
i &) 99 7 90 aF 997 8, ¥ wrga
£ M gA ami 1 wET g Fe At g
FAFAE, 3% Ime faftma & §
foar sy wifgg 0§ @E W w=FAT
qrgar g i ool giw $1 ¥ 0% {eefie
F290F F AR ¥ fefiea frr ) a5
HrerH § T 399 ) AT IFET-
w3 7 7= 2, 3 duedt I
¥ o7 [0, 39% {9 FroFT W FET
ifgq + & @A srgar g P osme
FzdY foamy @ ¥ o #w g 7
§ Y #4d S & fadew wear s fr

ST UF AgH 92 qiwfwe e, w@
gaFardl faare g ¥ #, 9 g9
FAAL € 9951 yfayr 72, SR wfaw
FENT 5= F), AT g WE 9T F20E
wzA 3 £ ) Iafed § wgm fE mg
I®d wreRleE F1 g2 fegog a¥
W g #1 dgra w37, feav fag

H9F 19747 R TTA a7 ATE T AT
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# oF oo Ag G FEAT HEAT F
fF gar® ¥@F gowa § @z A 0
afarrdr £ st awat & oF 21 fefaesr &
7% gu & | & umw aed faewar oF
FATZIW FAT ATEAT § | THAT GHIZ
At awara ¥ fawg 1975 ® o afimw
Fere g 4 | 3% 397 frw g o
qET FT AT 47 | I 49 F AT H
aTE HreeT 4 717 07 gfaee  qufeadz
arye # | fasfae oo § =g 5,
qrr A, @fE guiaam 3w fomz 6
oWl A% qF] TET T | IATHU 9T 37
& UF qeqe7 (52T Fo Hio gUT I
fard) #ro #ro qTo Ho WrTAYT #
14 97T 7 21 97 93 gu § 1 fasiae
q17 F7wq F1 w1975 § @4
HATrT T aweq A1 7% A1 ) 3121 71 28,
FWI 7 77 g arar o fw few =
UTF AT & | A% ool aF gz #1
gFTfee 721 Grar mr ) & g8 srEar
g Tt & A 97 amfua FriarE gt
T AT F T § I WA FT AT
IF Wl A1 WE ATENE A Z |

AR |

SHRI LAKSHMANA MAHAPATRO
(Orissa): Sir, when the first Railway Budget
was presented by Prof. Dandavate, he said
that he has the greatest concern for the
backward areas and he shall be doing a lot
iOi. bringing them at the level of other parts
of the country which have developed. In th,
new budget, that is, this budget, he has said
that he has come out with a new deal for the
workers, | shall just be telling you that he has
done nothing regarding the first thing ihat he
promised about bringing up th, backward
areas to a higher level. The second thing that
he said was about giving a new deal | will say
that he has not given a new deal, but he has
given a raw deal to the workers. Therefore,
may | ask him at the outset what he is doing
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about the deman Is? He met the N.C.C.R.
They p< sed so many problems. He promis* d
that they will be fulfilled. But he has not been
able to do anything si far. The second thing
that | want to know is this. The other day, in
this House, in reply to Question No. 282 j ut
by Mr. Ibrahim Kalaniya and Mr. Dhabe, he
gave us a list of all those demands which the
N.F.I.R. had made. Even those things are not
being attt nded to. Then, in answer to Questi
in No 290 in this House, he gave i 3 the
different recommendations o' the AR.C. | am
referring only to hat part of the re-
commendation of th, A.R.C. which the
Railway Ministry has rejected. |1 am not able
to understand what made him not to accept
even the setting up of a parliamentar |
committee. That was one of the r
commendations for proper and purpos jful
scrutiny of the working in the 1 -ansport
sector including the railw; ys. The other re-
commendation w-is about the ex-o-fjicio
status of t le Chairman and Members of the |
ailway Board.

PROF. MADHU DANDAVATE: The
Planning Con mission has already set up a
Commission.

SHRI LAKSHMANA MAHAPATRO;
You hale told uz that you have not been able
to accept that recommendation. That is your
statement. One recommendation in full and
eight recon mendations in part were not
accepted by the Government. That is what you
said. 1 am reading from that. This is also
something which he has nol been able to look
into. Now, | come to the second part, i.e., the
cases which need immediate attention. So far
as backwardness of the States is concerned, as
you know, the eastern zone i: the most
backward. There has not bee 1 even a single
railway line laid dur ng the last 40 years in
some areas. During the 30 years of Congress
rule, only 18 miles of railway line was laid in
Tripura, the State capital. No le of the eastern
re-.gion States exc?i t Gauhati has been
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connected so far. They have been agitating
for it. You had a unanimous resolution passed
in Tripura Assembly the other day. A Tripura
bandh was also observed. | do not know how
you react to these things. The eastern zone
which is the most backward zone, is still very
backward. It needs immediate attention. All
the State headquarters should be immediately
connected.

Coming to Orissa itself, it is also a
backward zone. That is what he said in his
first Railway Budget speech. And there also
you find in Banspani-Talcher and many other
places railway lines, and they have only
goods traffic but they do not have any pas-
senger traffic. For example, there is the Barbil
mine area. It is not having the passenger
traffic. The railway lines have been laid as far
back a3 60 years. Therefore, | want these
things should be attended to s, that he is able
to fulfil his promise of attending to the
backward areas.

Now. Sir, | come to certain other questions.
Cannibalism is still in vogue in his Ministry
in the loco shed and diesel staff. Then you
find the parts being taken away from one
engine and fitted on to the other en. gines.
They are eating away the people who are
working there. Ten-hour work is still there.
And nothing les, than that is meant for them.
Then you come to the few people who are
working on the amenities of the passengers,
the conductors and the coach attendants.
Whenever | happen t, travel on the De Luxe
train. 1 have seen that many of the coach
attendants are required to work for four days
at a stretch. | have never seen any othe, model
employer of the Government talking ¢, sweet
about the industrial relations and the harmony
that should be there between the worker and
the employer and yet employ them for four
continuous days. For full 24 hours, he has to
come with the train and he is not changed
after every 8 hours. Then,
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[Shri Lakshmana Mahapatro.] Sir, they are
not made the running staff. Why? What is the
reason? You make the break-van man, and
you make everybody a running staff except
the coach attendant and the conductor who
look after the passenger amenities. The
composition of the train is such that he has to
get down and go from one end of the train to
the other. Yet you do not make him a running
staff. | don't find any reason for this thing.

Then, Sir, there are poor bearers who are
still  working on  commission  basis.
Fortunately for us, the Petitions Committee of
Rajya Sabha has gone into it and they have
recommended certain things. | hope the
Railway Minister does not hesitate to
implement the recommendations at the
earliest possible time.

PROF. MADHU DANDAVATE; We have
announced that all of them will be Railway
employees.

SHRI LAKSHMANA MAHAPATRO:
Thank you fox that. Then, Sir, | come to the
case of the people who die while in service in
the Railways. | wish somebody in their family
is accommodated s, that the whole family
does not starve. | pointed out one case, and |
have been writing letters. Unfortunately,
simply because this is an old case, simply
because this person died when the MSM
Railway was there, they are not attending to
that particular case. One Mrs. Sundaramma,
the wife of one Mr. Chandrasekhar who died
while serving the MSM Railway, is a trained
teacher. She has been serving a, a teacher and
she is not taken into the Railways, she has not
been regularly employed. If she had been
taken into the Railway employment, the
family would not have been starving. She
being a Br: nmin widow, she is not able to go
in for a second marriage because of co ven-
tions and customs.

Sir, now | come to the Bhubanes-war
coach unit that was promised tv
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be established. | hope it will be done very
early and the manufacturing unit comes up
early. Then, Sir, there are two other things on
the Railways. This decasualisation of casual
labour should be put to an end and they
should be regularised. Then the other thing is
that if you want the tracks to be well
maintained and looked after and the rolling
stock should b° there in good shape, then you
ahall have to increase the number of gang-
men and that will also provide some
employment for some poor people.

Lastly, Sir, 1 will just point out one thing
and | hope he will bear this in mind. When we
put this Appropriation money in his hand, let
him assure the country that there will be a
seat for every passenger if he is a short-
distance passenger and a berth for every
passenger if he is a longdistance passenger.

MR. CHAIRMAN; Shri V. V.
Swaminathan—not here. Now  Shri
Kumbhare.

SHRI N. H. KUMBHARE (Maharashtra) :
Sir, our hon. Railway Minis, ter, Shri Madhu
Dandavate, i« a known socialist,, and he has
said that like him his other colleagues are
following certain policies and programmes
which represent their outlook and concept of
socialism and they are reflected in the limited
sphere, in a small way, so far as the Railway
administration is concerned. In his Budget
Speech the hon. Railway Minister has assured
us that he will have long-distance classless
trains, with only second class of accommoda-
tion. He has further assured us that on all
major long-distance trains food packets at the
cost of Re. 1 per packet will be made available
to passengers. This, as | have stated earlier,
has a socialist touch.

As regards the long-distance trains, | must
congratulate  him for introducing the
Geetanjali Express from Bombay to Howrah.
But the timings of the train are not
convenient  to
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those who board t e train at Nagpur. At
present the tin ings are such that the journey
from Nagpur to Bombay can be covered on y
during day. But the Nagpur people would like
to go to Bombay by night. | would,, therefore,
request the hon. Minister to see if he can have
the timir, is changed in such a way that the
Nagpur people could travel on this tra;a from
Nagpur to Bombay during night.

As regards the one rupee food packets, |
would like to make a request to the hon.
Minister to supply, what we call in
Maharashtra, jhunka bhakar. It is a very
simple meal. It consists of two big jawar
chappatis and some vegetab es. It is not the
question of price. It is a question of giving to
poor pe iple an equitable return for the mon ;y
that they spend. This is what they rould like to
have, namely, jhunka | hakar. Now we spend
30 paise foi a cup of tea, but we know the qua
ity. It is not even worth 20 paise. F r every cup
of tea a profit of 10 paise is earned. So the
question is both of quality and quantity.
Therefoie, my suggestion is to introduce, what
is called jhunka bhakar packets.

Sir, the railway employees seem to be on a
war-path. The other day we came to know tha
the workers have decided to launch 1 stir and
they may take recourse to agitations also. It is
true that the ion. Minister has been promising
that he is trying to find out a workable solution
to the problem of bonus. But it seems that a
solution is not :n the offing. 1 do not know
how muci time he will take. But the time
facto) is important. You cannot delay thes J
matters. Therefore, what is nee led is to see
that some workable so ution is arrived at and
the impending strike, that is likely to
jeopardise and disturb the entire Railway
Administration, should be put an end to. No do
»bt, the problem is difficult. They aVvQ
probably  waiting for the report of
Bhootalingam committee which will be
perhaps recom-
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mending the rationalisation of wages, prices
and incomes structure. But that will take its
own time. Even after the report is received,
the Government will take a lot of time to
decide and formulate its policy, it is
imperative that before that something has got
to be done. This is one of the important
outstanding problems and this should be dealt
with as expeditiously as possible. This is my
request from the railway workers.

Sir, as | have said earlier, Danda-vateji is
there from the erstwhile Socialist Party
though he is now very must a part and parcel
of the Janata Party, his decision and that of
some other friends in the Janata Party re-
present only a silver-lining in the otherwise
dark clouds of the Janata Party
administration.

Now, Sir, the other matter relates to the
cases which are  pending in various courts,,
including High Courts and Tribunals. A
large number of claims from the workers side
are being filed in courts. | do not know
why the Railway administration could not
formulate a new policy to see that all these
claims or disputes are settled at its ®'n level
instead of forcing the employees to take
recourse to courts and file claims.  Sir, it has
also been found that even for a small claim—I
know of a case which was a claim of Rs. 500
where the authority under the Payment of
Wages  Act decided in favour of the
worker and the Railway administration went to
the High Court —the Railway administration
spends so much money, and in this particular
case the Railway administration would liav,
sPent another Rs. 2,000. I would like to
know from the hon. Minister as to how much
amount is spent in defending the
administration against claims of the workers.
1 amonly on the amount that is being spent.
If that amount is given to the workers, | think
most of these claims would be settled.  That
is what we call a progressive policy. When
we say that we have to follow a progressive
policy, we should as well follow it in case of
these small claims of the workers.
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[Shri N. H. Kumbhare.] For that, we
require a change in the policy and | hope the
hon. Minister will see to the number of cases
pending and the possibility of coming to some
compromise in settling them at the
administrative level.

Now,, Sir, | would deal with the problems
of the Scheduled Castes and the Scheduled
Tribes. | was very unhappy to note that in the
long speech of the hon. Minister which covers
32 pages and 72 paragraphs, there is not even
a touching reference to the problem of the
Scheduled Castes and the Scheduled Tribes. 1
may recall to. the hon. Minister when h, said
that so far as the problem of the Scheduled
Castes and the Scheduled Tribes is concerned,
it was not merely of academic interest to him.
I know it for a fact that he has been under the
influence of Dr. Ambedkar and he had his
long association with him and | also know that
he has lived among Scheduled Caste and
during his long tenure of social service, he has
been one of the persons who had been res-
pected by the Scheduled Castes people
because of the help he has rendered to them.
But that, Sir, is not reflected in so far as the
Railway administration is concerned.

SHRI LAKSHMANA MAHAPATRO: He
is a prisoner in the glittering cage.

PROF. MADHU DANDAVATE; | am not
a free man like you; but | have seen your
freedom.

SHRI N. H. KUMBHARE: Sir, the Railway
administration published a report which is said
to give the progress made in the intake of the
Scheduled Castes and the Scheduled Tribes. |
have carefully gone through the report and |
find that it does not,, in fact, give the progress
made, it does not show exactly what has been
done. Sir, the report must show what is the
progress made in th, sense, what has been the
back-log in the past and to what extent the
Railway  administration  succeeded in
removing or reduc-
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ing the back-log. That relevant information is
not found in the report. The figures show that
the number of vacancies that come to the share
of the Scheduled Castes and the Scheduled
Tribes are not fully subscribed. In such cases,
an explanation should be appended to the
report to show the reasons. It should also be
mentioned what steps are being taken to ensure
that all these posts are filled in. It seems that
the rule of exchange of vacancies between the
Scheduled Castes and the Scheduled Tribes is
not being followed. Sir, the present scheme of
reservations is that in a case where a Scheduled
Tribe person is not available for a particular
vacancy, that vacancy is to be filled up by a
Scheduled Caste person. That is the rule of
exchange and that is not being followed by the
Railway administration. That rule should be
strictly followed so that the intake of the
Scheduled Castes and the Scheduled Tribes, as
the case may be, could be further improved. It
is, in fact, a report on the progress made in the
in-take of the Scheduled Castes and the
Scheduled Tribes. The report should, therefore,
contain the progress by showing how much the
back-log was, and how it is being wiped out. It
is possible only when not only the reserved
quota of maintenance vacancies is filled up
fully, but there should also be additional in-
take towards the back-log of vacancies. Sir,,
the Railway Administration had adopted a
policy of special recruitment. Special
recruitment was being made. The object of the
special recruitment is to wipe off the backlog.
Now, the report shows that in almost all
vacancies, there is backlog. There is not a
single category where there is no backlog.
Even in Class IV, in regard to promotions
within Class 1V as well as in respect of Class
111 posts, there is backlog. Therefore, it should
be the concern of the Railway Administration
to ¢ee that not only the Scheduled Castes and
the Scheduled Tribes are fully represented in
the maintenance vacancies, but that some addi-
tional appointments are also made to-
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wards wiping off the backlog. This is not
being done. Therefore,, my request to the hon.
Minister would be that specific nstructions
should be issued. 1 wou id like to know
specifically from the hon. Minister whether
the policy of special recruitment has been
given uu. If it has not been given up, why has
it not been indicated in the report. Then,
Chapter, | and Il of the report enumerate the
reservation p< licy and show what extra
concessi Bis are being given to the members <
f the Scheduled Castes and the Sched ded
Tribes. | think, it is not .ecessa y that this
should be given in the report. On the other
hand, mor, relevant information could be
furnished.

Then, Sir, >/e have got a special cell which
is w jrking and it is expected of this sPeci il
cell that all the com. plaints or grievances
which are being referred to it - /ould be dealt
with by it expeditiousl '. It is true that the
Administration tries to give replies earlier.
But t jmetime, this is being delayed. The -
efore,, it is suggested that sufficient lumber
should be employed so that the grievances
which are being referred to this special cell
are dealt with as early as possible.

Then, Sir, i would like to refer to a
judgement ¢ f the Allahabad High Court.
Recent y, the Allahabad High Court has giv Hi
a judgement. According to this judgement,
there is a distinction between posts and vacan-
cies. It interprets the existing service
regulations an> the High Court has said that
the reservation should be only in respeci of
posts and not in respect of vacancies. That
means, if a certain ,umre, of employees retire
and those vacai cies are there, in those
vacancies,, the ' cheduled Castes would not
have any s rare. This is how the judgement is.
The judgement has given an inter retation of
the existing rules. | think, the Railway Admi-
nistration wou d certainly file an appeal
against his judgement because it will take av
ay the valuable right of reservation n
services. | do not
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understand the rationale in making a
distinction between posts and vacancies.
There should be no such distinction and there
is no such distinction. But nonetheless, the
judgement is there. It is of a binding nature
and it should be challenged. There is a lot of
agitation over this issue. My submission is that
the Railway Administration should not depend
upon the appeal and the decision that would
follow. They should now examine the orders
and take necessary action so that the effect of
the judgement is nullified. It should be seen
that in all vacancies, the Scheduled Castes
continue to get representation. My only
request is that the Government should not wait
for the decision of the Supreme Court.
Pending that decision, they can certainly make
suitable modifications in the existing rules so
that the Scheduled Castes continue to have the
right of representation and the right of
reservation in respect of vacancies.

Then, Sir, lastly,. I would like to bring to
the notice of the hon. Minister that in the
recent past, there has been a mounting
propaganda against the reservation policy. |
am not referring to Bihar where there is a lot
of agitation going on against the Government's
decision to provide reservation for backward
classes. But here, the agitation is against the
reservation policy in respect of the Scheduled
Castes and the Scheduled Tribes. Here, Sir, |
display for your information the big posters
which have been brought out, that too, by the
railway employees. They say that it goeg
against equality. They says:

‘FifaTiE T AT AT, They brand

this reservation as a fraught with cas-teism. |
will read a few lines:

T & A1 T AR HI7
TEONT IFTE ENUIT H OARTLETE 4



31 The Appropriation

[Shri N. H. Kumbhare]

et w1 @1 iz @
| wfagre Wiy A AT
amfest ®1 aEIr ¥
35 | AT §) afe aewrr § g
AT Few  HET ¥4 ¥ fAw A T
g FEFT AT G F1 A1 q
W Atz fzar | wrwr A ATETE SrfaAT
T 42 AT ATH AT TE 2 HTHTH ARAT
g7 AT & fes a7 2@ 2 A g
T T §9 AT | T AT AW ITE—

12 NOON

FIT FAT-9% ZEAT HORTT I Al
TS AfFATHT FT1 q19 35 FTFF 2847
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I have no objection if a person better off
from Scheduled Caste was not given the
benefit of reservation. | entirely agree
with it. But toy and large, the society as a
whole, they are all subject to social
backwardness and poverty. They must,
therefore, get this reservation. My only
regret is that this agitation is being carried
out mostly by the railway employees.

SHRI K. K. MADHAVAN (Kerala);
May | know whether these things are
inspired by the) Government, whether
any association or any section of the
community in India can question the
validity of the provisions of the rights of
the Scheduled Castes incorporated in the
Constitution?

SHRI N. H. KUMBHARE: | was just
trying to point out that this agitation is
being carried out mostly by the railway
employees. They have  formed
associations. Now the question is whether
such activities are permissible. 1 know
that every citizen has freedom, but there
should be restricted freedom. It cannot go
and even touch the provisions made in the
Constitution. It is something uncon-
stitutional. So,, | would like to make a
very specific request to the hon. Railway
Minister that he should make an enquiry
as to the persons who are indulging
themselves into such unconstitutional
activities and if itis not
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permissible, such persons should be dealt
with departmentally. If it is permissible,
then he should make an amendment in the
Conduct Rules so that such activities
could be covered and that those people
could be dealt with departmentally. Such
activities are to be curbed and | am
confident that the Railway Minister will
see to it that such activities are brought to
an end.

SHRI N. G- RANGA (Andhra Pra-
desh); i find, Sir, that during these two
years the Government seems to be rather
too liberal in sparing too much money for
working expenses. In the past, there used
to be special care taken py the Railway
Ministers to assure Parliament that so far
as the working expenses are concerned,
they are trying to economise as much as
possible,, but on the other hand, in these
two years, more than Rs. 152 crores have
come to be allotted f°" working expenses
alone. The Budget Estimates are there.
The actual expenditure is much more than
Rs. 52 crores within one year. Now |
would like m, friend to give special atten-
tion to this particular factor that as far as
it is possible, efforts should be made not
to allow these working expenses to have
a run-away effect.

Then, Sir, the other day | mentioned the
special need of agricultural labour. |
would like my hon. friend to take into
consideration their need for additional
coaches, for janata meals, for cheap return
tickets foi groups of ten to fifteen when
they move from one place to another dur-
ing agricultural seasons. The return tickets
should be given in the same manner as the
students, tourists, pilgrims and all these
people are being given during Christmas
and other holidays. Facilities from where
they start and for their stay at other places
should also Jbe made available. They
know the stations from which they start in
agricultural season and also the stations to
which they go and for thei, night halts,
security and shelter should be provided.
Certainly
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it should be po sible for the railway staff to
maintaii some .-shamianas and provide these
s mmiana and shelters to them there d iring
the agricultural season when th e crops are to
be planted, or tram planted, or harvested. This
is a problem which arises all over India. From
State t, State, from district to district,
thousands and thousands c f agricultural
labourers are moving every year in every
season. No special attention has been paid till
now to their convenience.

Then, Sir, eve y one knows that so far as
the passer ger earnings are concerned, the
second class passengers have given the
railways more than Rs. 82 crores in addition
to what they swere getting dui ng the last two
yeara. The first class passengers would be
giving only Rs. 12 crores. And yet
commensurate a tention is not being paid for
improvi Ig the conditions and comforts of
trav< 1 fo, the second class passengers. The
most important need of these people s for
more and more carriages to be placed on the
lines for the second c ass passengers. Spe. dal
attention h; s got to be paid to this. Similarly,
when it comes to the agricultural labo ir and
their seasonal movement, steps should be
taken to provide additio lal coaches during
those seasons foi these people. Otherwise, as
at pres -nt, they are obliged to somehow or
other squeeze themselves in betwee D the
ordinary passengers, causin j inconvenience to
themselves as v. ell as to others and the
suffering arit ng therefrom i some thing
which ougitt ty be avoided.

The last point | would like to make is,
there is neec for more anfl more over-bridges
at all these manned level.crossings. They are
very costly. So | would like o suggest to my
hon. friend that inv stigations should be made
to find oul how many sub-ways there are
which are now being utilised for seepage
water or drainage water which cay be
converted into multi-purpose si b-ways so
that they 2135 RS—2
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would be used for the present pur. poses as
well as for traffic purposes. Once earlier alsg |
made this suggestion with regard to the need
for a sub-way at Kuppam station between
Madras and Bangalore to be converted in this
manner for road transport purposes also,
because the railways could not provide a
railway over-bridge at that place. In the begin-
ning, they were hesitant. But they have
converted that sub-way now with great
convenience and profit, both for the public as
well as the Government. Similar efforts
should be made, wherever there are these sub-
ways, to convert as many of them as possible
into road-ways also so that these would be
beneficial to every body and the
Government's need to construct these over-
bridges can be minimised as much as possible
without at the same time causing any
inconvenience to the railways and providing
necessary convenience for the  general
public. Thank you, Sir.

PROF. MADHU DANDAVATE: Sir, in
the course of my reply t, the first stage of the
debate, | had extensively dealt with most of
the important policy issues. Some of those
have been raised again and some local
problems also have been stressed in the
course of this debate at this stage. | may
remind all the hon. Members that | have been
following the practice of meeting the
criticism on policy issues on the floor of the
House, trying to meet the various points that
are raised in the debate. About the number of
local complaints or grievances regarding the
working of the railways which are made on
the floor of the House, | have made it a prac-
tice, during the last Budget, to addres; to
every Member who speaks on the floor of the
House a detailed memorandum or a letter
giving the response of the railway
administratijn to the concrete suggestions that
hav* been made over here.

SHRI N. G. RANGA: These should be
consolidated and a report submitted here.
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PROF. MADHU DANDAVATE: Anyway,
I would submit what | have told a number of
other Members that that particular
information might net. be found very
interesting for Prof. Ranga but it might be
interesting for some one else. And, therefore,
I will take care t, see that each one of the
Members who have raised particular issues
and complaints gets a detailed memorandum
to know what exactly is the responsibility of
the Railway Administration, what are the
difficulties, what we propose to do, and as-far
as possible give a time-bound programme to
further remove the difficulties that have been
raised on the floor of the House. But, Sir, in
spite of that some of the issues that are raised
on the floor °f the House even today are of
general importance and, therefore, |1 would
like to deal with them briefly.

The hon'ble Member who initiated the
discussion today has raised a very important
issue regarding the language problem. Sir, the
House knows it very well that personally
myself | am always careful about the
sensitivity of the language problem. Just as
importance hag to be given to one particular
language it has also to be given to all other
languages. One of my friends and a
colleague—r do not want to name him—once
said that as far as the question of language is
concerned what is forced is not enforceable
and, therefore, the question should be
voluntary. Once he had said that rather than
having a country divided into two by forcing
one language it is better that we have one, twyg
or more languages but have a united country.
That is a very important approach ana! has to
be maintained. | can assure the hon'ble Mem-
ber who initiated the debate that we are
adopting certain policies which ewill not
touch any sensitive part of the people as far as
an, issues are concerned.

What is the policy which we propose to
follow? Recently, we have
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given instructions for all stations throughout
the country that as far as possible three
languages should be used.. At the top the
name of the station in the regional language
should be mentioned. The second priority
would be given to Hindi and the third will he
given to English. Of course, if some hon'ble
Members want the priority to be altered they
may look at the plaque in a reverse manner ani
satify themselves. Anyway, all the three
languages will be used and we will maintain
the personality of .ivery language. We will not
harm the susceptibility of any language group,
and L am sure this priority, regional language
first, then Hindi and then English, will meet
the requirements of the people travelling in all
parts.

AN HONBLE MEMBER: Make it a
national policy..

PROF. MADHU DANDAVATE:
Railway, are not a regional undertaking
but they are a national undertaking  and,
therefore, this is the national policy..

SHRI N. G. RANGA: The reservation
charts should be put in English. Now it is
given only in Hindi which we cannot follow.

PROF. MADHU DANDAVATE: We shall
do. it. Instructions will alsi> be given.

A number of points have been raised
regarding new lines, restoration works and
conversions. | want ta assure all the Members
of this House —I have done it in the other
House— that we must try to understand what
are the financial constraints within when we
have to function today. I myself am not
satisfied.

A wewma W c (SH7 939)
ST, AT OF @|FFGT FT 999 2 | ¥q
g 7 ¥ 9 5 A

(interruptions).
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SHRI K. K. IIADHAVAN: This is no
point of on er. The Minister is speaking about
conversion. Instead, Mr. Kalp Nath Kai i
making another point. I want your ruling
whether Mr. Kalp Nath Rai should raise this
point at this mo nent.

PROF. MAI HIT DANDAVATE:
Although it is lot a point of order I would
like to reply to his point.

it FEqA1q U - Araa, 7T faaaq

g ¢ o ma gama §aroa o -t | qe

g ATZA F A7 § gg a9 fzav 4

fF 29 T 79 1977 A% Q71 7 3,

afe 7z F1w wdt T qvr T2 far
AT F

SHRI K. K. MADHAVAN: This is no
point of I rder. May | know whether this sc :t
of opportunity will be made availal le to
every one of us? You have to g ve you,
decision and not anybody el ;e.

SHRI KALP NATH RALI: Do not quarrel,
please.

SHRI K. K. MADHAVAN; Some people
take an - opportunity to make their point wr
le others stand at a disadvantage. You have,
please, to take note of tl is. Obviously, he has
been speaking for several minutes together.

MR. CHAIRMAN: The Minister wantg to
reply to his point. Please finish, Mr. Kali
Nath Rai.

Wl ®ETATa T ;. gamfa wg =,
i+ g1 91 fF wa gamey & 399 fqar
a1 f& wow s ¥ #W 1977 % THR
O FET | T ATCEAR-ARIATGT
ATEA, 1977 @9 47 HIT AT AT
W1 QT w7 0 & 1 gAET ANE ATy
WAl AT F AU qETC F TH A
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U FAIE T FT AT A ar 99
Za q¢ 1% A7 5TAT "we qg1 AT
§ wmrevdE avEEd St & 9@l
wrzat g % 77 7 91 32 foew sadr
fagre #T 7@t 997 930 § BEY ATIAL
FT T ATEA ¥ AZAT F1 A9 (=47 8,
IAFT I T4 7

PROF. MADHU DANDAVATE: Sir,...

MR. CHAIRMAN: You have heard Mr.
Madhavan also.

PROF. MADHU DANDAVATE; | have
heard, Sir. We had a lot of time and therefore
I wanted him to intervene. | had already
made a reference to this in my speech, but |
will refer to it again ...

Firstly, let me say something about the
general problem of life. 1 am myself not
satisfied with the progress that has to be made
in the construction of new lines, especially in
the-backward areas, because of financial
constraints.

SHRI KALP NATH RAI: Bara-banki-
Samastipur...

PROF. MADHU DANDAVATE; | am
coming to that. Just as we had the patience to
listen to you, why don't you also have the
patience to listen to us? | am coming to that.
If you feel that ten lines can be talked about
within one second, | have not got the
scientific method by which there can be a
correlation between all these things.

SHRI P. RAMAMURTI (Tamil Nadu):
You have a microwave system in your
mouth.

PROF. MADHU DANDAVATE: | am
myself a physicist, but it is too much even for
nuclear physicists.

I was telling you that there are certain
financial constraints. | do not want to blame
the Planning Commission because the
Planning Commission has to take cognizance
of all
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[Prof. Madhu Dandavate], the projects under
the various Ministries. Somewhere
capitive  plants have to be set up; at some
places generation stations hvae to be set up;
sometimes railway lines have to be laid;
certain  allocations have to be made to other
projects also.  Therefore, they have to take
financial constraints also inoo account. So, |

am not  quarrelling  with the Planning
Commission. Therefore, knowing the
difficulties of the Planning
Commission, | have made certain
Aconstructive  proposals which, if

backed up by the Members of this House
and also accepted by the Finance Ministry, we
can at least solve the problem to some
extent.  Sir, what is happening today? Our
estimate up to the end of 31st March is that we
will be able to mop up Rs. 89 crores of
surplus—this financial year. For the next
financial year it will be Rs. 65 crores.  But
what happens to that surplus today?  The
entire surplus is used up in repaying the debts
that are accumulated over the years because
the past Administration has not been able
to meet the dividend liabilities to the general
Revenue and, as a result of that—when more
than Rs. 360 crores of debts are there—
even if we generate Rs. 89 crores of surplus,
that is utilised in paying back the debts which
are already accumulated for years. Now |
have suggest-«d that there can be two changes
here. One change that can take place is that
substantial portion of the surplus which
we have generated by monitoring the
Administration and with the help and co-
operation of the workers and officers, should
be allowed to be kept as a development
fund, and if that portion of the development
fund is available for constructing new
lines, especially in the backward "reas,
then substantial allocations will be there and
then only th, problem will be solved. It
does not matter whether X or Y happens to
be the Minister of Railways. When the allo-
cations themselves are low, we must try to
find, in a constructive way, how the alligations
can be increased. This
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is ore way. The second proposal is that the
entire debts can be converted into capital-at-
charge and on that we can pay 6 per cent
dividend. One of our Members, Mr. Khan,
had gone a step further, and during th, Ques-
tion Hour the day before yesterday, suggested
that there should be even a moratorium on
the payment of dividend;. As yet there is no
question of...

SHRI SHYAM LAL YADAV (Uttar
Pradesh): That cannot be done.

PROF. MADHU DANDAVATE: That is
what | said. There is the question of
converting debts into capi-tal-al-charge at this
stage. He wants to go a step ahead and
demanded that dividend should be abolished.
Of course, that is not possible. But these are
two constructive proposals and if they are
implemented, | am sure, certain jimounts will
be available for the development of backward
areas.

Sir as far as th, Barabanki-Samastipur
conversion work is concerned, the total cost is
R®. 69 crores. But has been spent already is
Rs. 39 crore;. The allotment for 1978-79 is Rs.
12 crores. We have deliberately stepped that
up and | have not remained silent on
Barabanki and all that. | have already stated in
my first speech during the debate that high
priority is being given to the conversion of the
Barabanki-Samasti-pur ~ section in  Uttar
Pradesh and Bihar, and Viramgam-Okha
section, etc. | have mentioned it in my speech.
durin®* my reply to general discussion debats
in the Rajya Sabha., | have already mentioned
this point. Since the hon. Member was very
keen to raise the issue and | did not want him
to go dissatisfied from the House, | have
clarified th, position and | want to tell him.
that, on the basis of whatever iunds are
available and whatever allocations we have
been able to make for tie next financial year to
achieve the targets, we should be able to comp
ete the conversion work by 1980. That is the
categorical information 1  give to the hon.
Member and



41 The Aj propriation

|1 3m sure that he will be satisfied with that.

SHRI KALP NATH RAI: What about the
Bha ni-Varanasi line?

PROF. MA] iHU DANDAVATE: Does he
want 1 ie to read about each and every line'
Although | had referred to thi; also, since he
was very much agitited, | wanted him to have
the peace t>f mind in this House. And that is
tr e only reason why | have referred 1 J this.

Sir, there h;ve been  suggestions that
at certain places diesel engines are required
aid they are not available. | would ike the
hon. House to know that, as far as the
existing conditions are 1 oncerned, the
position of dieselisation and electrification
is different in the passenger services and in
the goods i ervices. What is the position
in the passenger, mail and express
service-;?  Sixty per cent of our trains are
lauled by steam traction, 20 per cen by diesel
traction and 20 per cent by electric traction.
As far as the good trains are concerned, 22
per cent are hauled by steam traction, 54 per
c-nt by diesel traction and 24 per cent by

electric traction. Our friends  should
remember that, since 54 per cent of
the goods traffic is by iiesel traction,
thereis not adeqtate availability of
diesel locomc tives,  for  running the
passenger  services. When the position
slighty changes, we will have more die;

si engines for passenger trains. I have
repeatedly said in this House thai, even from
the point of view of furl consumption,
the cheapest consumption is that of electric
traction, next is diesel traction and then
comes steam traction. Therefore, we are alio
interested in seeing that gradually  iteam
traction is converted into diesel traction; but
these are the constrj ints which are placed
before this Ho.ise interms of the figures
for goo Is traffic and also for passenger traffi;,

Sir, one que; tion which was raised by our
friends from Bihar and other
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areas is that some of the old pending works
which were promised have to-be completed. |
will assure them; that as far as the programmes
are concerned, whatever work has already
begun, we will see to it that due priority is
given to it and that it is completed. Our new
strategy is that, rather than spreading our net
very-wide and having only a paltry allocation
for different projects, we will try to complete
the projects that are' in hand; and once we
complete them, we will try to take up the new
works. That is what happened last time.
Twenty-eight projects were taken in' hand. Out
of them, seven were completed, one was
cancelled. Once those projects are completed,,
we will not: have to spend any pie on the
seven projects and, to that extent, those re-
sources will be available for something else.
So this is the strategy we' will follow so far as
the new lines-and the conversion of lines are
concerned.

Then there was one more point, f am happy
to place the facts and figures. 1 am myself
aware of the fact that the reservation for the
Scheduled Castes and Scheduled Tribes must
not toe tampered with. The hon. Member
referred to one leaflet, a poster. Some
Members asked me whether this poster was
inspired by someone in the ruling party. If
you. read that poster carefully...

SHRI K. K. MADHAVAN; | stand*
corrected. | Aid not impute any motives to
the Railway Department or the Railway
Minister.

PROF. MADHU DANDAVATE: | am
glad.

SHRI K. K. MADHAVAN: | was only
asking whether it is inspired by the
Government.

PROF. MADHU DANDAVATE: So' |
want to point out that from A to Z that poster
is a canard against the present policy of the
Government. Whenever we go to various
railway centres, we do come across
such;
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things. Even some of the local trade union
members who tried to persuade us told us that
if priority is given to the Scheduled Castes
and Scheduled Tribes—preferential treatment
is given to them—they would lose seniority.
In one of the meetings in Lucknow, | told the
trade union workers that .those who have lost
their social seniority for thousands of years
must get the seniority in the Railways and I -
was not going to listen to that argument. |
want to give an assurance -to this hon. House
that, as far as the national policy is concerned,
the entire Government is committed to the
policy of preferential treatment to the
Scheduled Castes and Scheduled Tribes.

AN HON. MEMBER: Is it the policy of
the Janata Government alone?

PROF. MADHU DANDAVATE: | did not
say that it is the policy of the Janata
Government. | said that this Is the national
policy to which the eentire nation is
committed. So long «as there are social lags in
the society, as far as social life is concerned,
preferential treatment will continue to “be
given. May be that after 50 years or 100
years when the social lags “between the
Scheduled Castes and others disappear,
probably the Scheduled Castes people may
themselves come forward and say that they do
enot want preferential treatment at all. But so
long as the social lags remain, preferential
opportunities will continue to be given. | am
very happy to indicate here as to what exactly
the progress has been in the last several years.
I can point out to you that as far as Classes I,
I, 1l and 1V are concerned, the filling up of
the vacancies by the Scheduled Castes and the
Scheduled Tribes continues to be on the
increase.

The position of Class | was:

z"3'915 e« '45Scheduled Castes
22 Scheduled Tribes

31-3-1976 » 176 Scheduled Tribes

84. Scheduled Tribes
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31-3-1077 . . 237 Scheduled Castes
32 Scheduled Tribes

SHRI M, R. KRISHNA (Andhra
Pradesh): What is the percentage?
The percentage is the lowest in
Classes I and IIL

PROF. MADHU DANDAVATE: I
have worked out the percentage, 'I
will give that,

The Scweduled Casies :

Upio g1-3-1975 .51
s 36-3-1970 . bty
,. 31-3-1977 . Bty

The Scieduled Tribes

Up 10 31-3-1975 .o08Y%
" 91-9-1076 . ofer
31-3-1977 . 089

Then in Class 11:

The Scheduled Castes Noo Percen-
tages

Up to 31-3-1975 . abs 49

' q1-3-1976 . 414 78

y 31-3-1977 . 436 96

The scheduled Tribes 2

Up to 31-3-1975 .24 org
q1-3-1976 . 6 -2

»o 31371977 - 76 16

Then in Class 111:

The Scheduled Casles

Up to 31-3-1975 . &li622 9%

" 31-3-1976 . b3037 1002

" 31-3-1977 . bHsgd 108

The arogress in respect of the  Scheduled
Tribes 1s again low

The Scheduled Tribes :

Up 0 31-3-1975 . 7084 1°3
» 31-3-1476 ., 11220 -8
» 31-3-1977 . 12730 2:0

These are the percentages. | have placed these
facts before the House so that the House
should know that with a concerted effort we
are trying to fill the vacancies by the
Scheduled Caste;: and the Scheduled Tribes.
We have opened certain training centres for
some of the competitive jobs.
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SHRI PARBHr  SINGH (Har-
yana): A point >forder, Sir.

MR. CHAIRM S.N: Let him complete.

st w A fag : vz g v A Az
T &1 =TT F1 FAT

wAY WEET T ENF F FFA AGT
T 2 | A7 OF AM9r T OF qrEET
faamar qr—ame ar i 7 g7 737 g4I
g—afwa faa 22 wdwifear 5 oad iz
#Taz FA Z0 |qr, rere @, faasr
AE AT ST IR F AT H 2 sdfaw
# w'dr wgEn 7 fod 0w Y sy qe
FEAT 5 TN HOTRT AATRG TA AHIY
waatieai & faqrs @0 wge w7
e T TIEH' fefeqfardr TFI
AT T FaT & arAfF ?

Sto WT FoTrF : VA FZ GRIT
e afesor wo A fawgis afsm
FO4 F FATE Far Age oA F
AL ATY § gATrel FAT EhfY ) fE
AT FIT F AT AAT AT FZT FT4-
ATET F0 i AT o1 TAT Friaed wo
Zrft a7 gn 9w 78, 72 ZW AT
g fammar =z &

I was just tryi Ig to point out that as far as
the Scheduled Castes and "Scheduled Trib.-s
are concerned, sometimes they om, across
genuine difficulties. Sine 3 | have taught in
an institution fc unded by Dr. Ambedkar and
70 ti 80 per cent of my students happen d to
belong to the Scheduled Caste; | know what
their edifficulties are. derely judging their
examination mai ks does not suffice. The
cultural jackground in their family, the
atnosphere in their family, whethei they can
study a* home, all these 1 spects are very im-
portant.  Sir, thi ugh it may mean a
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slight  digression, I may reveal one
interesting example. At the first year
science stage, | saw one caste Hindu, student
coming to my class who had scored 60 per
cent marks in the matriculation
examination. There was also a Scheduled
Caste student having the same 60 per cent
marks.  When they spent four years in  the
B.Sc. and took the B.Sc. examination, the
Scheduled  Caste student  scored 42 per
cent marks and the caste Hindu student got
67 per cent mark's*. | tried to find out what
happened.  We set up a students' group
and we went to the colonies where the
Scheduled Caste students were living.  We
found out that' the Scheduled Caste
students had no room to study. They were
just sitting below the staircase and studying.
Their parents had no understanding.
The father wasgoing out as a sweeper
and the mother was alsb doing the scaven-
ger's job. So the parents were not able to look
after the study of their children. As a result
of that, because of the uncongenial cultural
atmosphere, he was not able to do well.
Then we made an experiment. We offered some
of the Scheduled Caste  students free
accommodation in the- Ambedkar Hostel in
Bombay and we subsidised their food char-
ges. Some students, after a better aultural
atmosphere, were able to give a better
performance than at the B.Sc. examination.
This has been our experience. This is what
we experienced in the educational field. The
same we are experiencing in the railway field.
Therefore, we have given instructions
whereby for certain competitive jobs if the
Scheduled Caste and Scheduled Tribe candi-
dates appear and their academic standards
fall short and their performance is not
good, we conduct separate training
classes to train them once again. It has
been our statistical experience that when they
appear next time, their performance is far
better than it was without training.  That is
how we are trying to fill up important
vacancies where there is recruitment through
oomoeti-
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[Prof. Madhu Dandavate]. tion. That is
how We are trying to concentrate on this
question.

Sir, | do not want to take much of your
time, but there is one aspect to which our
friends have referred and that is the
commitment to labour. | was told that what we
have given to the labour is not a new deal but
a raw deal, | would like the workers to decide
whether this is a new deal or a raw deal. Sir, |
do not function only in the office. Whenever |
go to any railway installation or a railway
station, we also organise a rally of the
workers. | know that there is discontentment
on the question of bonus, but | would like this
House to note that there are a number of
things that have been done in the course of the
last 10 months which reveal a new orientation
in the attitude to labour. Sir, the Railways
were started in 1853 and they have already
completed 125 years. | want to remind this
House that in the 125 years of the Indian
Railways, Class IV employees were never
given a selection grade. For the first time,
after 124 years, 50,000 class IV employees
have been given a selection grade. Our friends
have said that for years together the
commissioned bearers on the train are
working only as commissioned "Bearers and
they are not assured of a minimum income. |
have already announced while replying to the
debate in the Lok Sabha that we have already
taken a formal decision that those who are
commissioned bearers in the catering service
will be converted into ful-fledged railway
employees and they will be getting the
Railway scales.

SHRI KALP NATH RAI: On a point of
order, Sir. It is most important.

QT Ao AEIEY, 2UEAS S
T WA FATET AET T 197475
HRW F AT T AN BT AT
&1 Ty faur oy
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PROF. MADHU DANDAVATE: | am
coming to that.

ot Feq TG TG 1200 F0F
& I FqT 994 T74 71w F27 fogqr ?
FiT OIT F49 K T F4T 7

PROF. MADHU DANDAVATE: Is it a
point of order?

MR. CHAIRMAN; There is no-point of
order. Now at least do not yield.

PROF. MADHU DANDAVATE: It is very
unfortunate that under the garb of point of
order, issues are being raised. At least the
Hon. Member could have listened to my
speech. | am coming to that point. |1 have
already taken note of it. Three Members have
raised that point. Probably whatever good
things we have done to the workers are a great
embarrassment to some Members and,
therefore, they say these things. That is the
tragedy. Therefore, we have at least done 18 to
19 things which have been mentioned, and |
do not want to repeat them. As far as the
scales of pay of the railway drivers are
concerned, as far as the scales of pay of the
firemen are concerned, as far as facilities to
the commission-bearers are concerned, as far
as salaries to Class IV employees are
concerned, we have in fact made
improvements. A number of promotions or
upgradations are available to Class IlI
employees; a number of upgradations are
available to Class Il employees. All these
things | am merely mentioning to say that in
the course of the past ten months we have
done all that.

And then there is the ticklish problem of
bonus. | do not refuse that there i an
important and ticklish problem like bonus.
Right from the first day when | assumed the
reins of power in the railways, | have beer*
saying, and | said as early as 29th March,
1977—1I became a Minister on 24th Marcli—
in a mass rally of the
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railway workers that we would be tackling the
problem of bonus in a phased manner. \nd |
told the workers that in the ourse of the Emer-
gency the pre-Ei lergency Bonus Act was
completely r lutilated as a result of which far
from the railwaymen getting bonus, even
those workers who were entitled to bonus in
the pre-Emergency e: a, all of them were
robbed of bonus. Therefore, we want to go
step by sttp and the first act of the Janata
lovernment on the question of bon .s was to
reinstate the pre-Emergeni y Bonus Act and
pay bonus to the workers who were entitled to
bonus in the Emergency days. That was lh,
first stage. And what is the next stage?

SHRI K. K. MADHAVAN: Sir, one thing;
in Kerala.

PROF. MADHI DANDAVATE; Ilam
not talking of my particular State. | do not
want to ake away anybody's due. They did
it voluntarily. |am talking of the r. itional
policy. We tried to reintrodi ce the original
Act which entitled by statutory provision
payment of boms. But when the Act
was there, the workers did not get the
bonus.  So we tried to restore the original
positi on where there was a statutory provi ion
for payment of bonus to the workers. Then
we will come to the next stage. There are a
number of other i idustries and undertakings
which are not covered by the provisions  of
tie  pre-Emergency Bonus Act. As early
as 29th March | told the worker-;, "you will
have to wait; we will have to examine in
depth the questio 1 of national wages and
prices and emoluments; and after that indepth
stud; has been made, in that context, the
question of bonus will have to be
eviewed, and then the necessary atti ude will
be taken." The Bhootalinga: 1 Committee
has been told to comr let, its work in six
months.  We wen-  asked the  question:
Will  you mplement all the
recommendations <f the Bhootalinam
Committee? Whe lever any commission is
appointed, tis not compulsory,
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it is not obligatory for the Government to
accept all the recommendations made by that
commission. They only give the basic data. As
far as the Government is concerned, it has the
freedom to change the recommendations, it
has the freedom to change or reject the
recommendations, it has the freedom to
modify the recommendations, that freedom is
always there. And in the past that was what
happened when recommendations of the
commissions or committees were received.
There is a difference between the award of a

court and the recommendations of a
commission-There are a number of
recommendations which were modified.

Therefore, in the light of the situation existing
in the country, the interests of the workers as
also the recommendations made by the
Bhootalingaro Committee—we will study all
these aspects—we will take final decision in
the matter of bonus. This will be done only
after the receipt of the Bhootalingam
Committee's report.

Then, Sir, | think all other points have been
replied to. There is one point which Prof.
Ranga has raisedL

(intermptions)

SHRI KALP NATH RAI;, One
clarification.. .

PROF. MADHU DANDAVATE: Other
Members have also raised certain points. Let
me deal with them also. Please do not disturb
me. One Member alone should not try to
monopolise the entire House...

SHRI KALP NATH RAI: Do not get
angry.

PROF. MADHU DANDAVATE: If | do
not yield, you have no right to> interfere or
interrupt my speech at all.

Then, Sir, Prof. Ranga rightly raised a very
significant point. He said that in the scheme of
things the working class is given a certain
position; the middle class is given a certain
position; but very often the
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[Prof. Madhu Dandavate] interests of the
agriculturists are completely neglected.
Some time back in both the Houses |

clarified that when we try to assess the back-
wardness of a particular State, a particular
province ora particular region, or when we
decide where a halt should be introduced,—
formerly -the only consideration for
deciding the halts of trains was what the
requirements of the traffic were—we have set up
a number of norms. One of the norms is
facilities should be made available to the
agriculturists - in the vicinity of the station; then
the needs of the population, the needs of
education, and also the traffic. While setting up
new routes, all these things are taken into
consideration.  Therefore, while deciding on
the halts we do take into account the interests of
the agriculturists as well. | will give you one
interesting instance. ~ There was a controversy
whether the Maharashtra Express train should be
made more fast by cancelling certain stops.
Those who  did not come  from the rural
areas, they were demanding that the number of
halts of the Maharashtra Express should be
reduced. On the contrary, the rural
population demanded that this is the only pres-
tigeous train which passes through a number of
rural areas, that there are a number of halts
which are available to the rural, agricultural
population and therefore the number of  halts
should not  be reduced. We took a policy
decision not  to change the number of halts
of the train and to safeguard the interests of the
rural population. Therefore 1 welcome the
constructive suggestion made by Prof. Ranga.
He canrest assured that if he point;) out any
difficulty  of the . agricultural population, we
are here to cater to their needs.

SHRI J7. H. KUMBHARE; | referred to th»
question of...

MR. I.-HAIRMAN: What do you
want ti rsy?
SHRI ?IALP NATH RAI: One;

point...
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MR. CHAIRMAN:
seat.

Please resume your

SHRI KALP NATH RALI: One point |
want to ask him.

MR. CHAIRMAN: Why do you get up
unnecessarily?

SHRI KALP NATH RAI; Only one point.

#T UF FAlAH WA | AT
T A YWA &1z @ AT 50 A
EAT AT T T Kraaewa a9 3 faar
A1\ FT T OF I ETAT @ FEZATE
TAET F4T FTI07 & A1 HIT ATTIHI-
AT w1 & fao g1 sT @ 2 7

PROF. MADHU DANDAVATE: | have
already given a general reply to that.

MR. CHAIRMAN: That will do. There are
now three Bills before us.

SHRI P. RAMAMURTI: | want to ask
him...

MR. CHAIRMAN: | am putting this to the
vote of the House.

SHRI P. RAMAMURTI: | would only ask
the Railway Minister for some information.
He said he had made two suggestions to the
Government and he wanted the support of the
entire House for that. May | know from him
what is the form in which he wants our
support? We are prepared to support him. He
said he made some suggestions to the
Planning Commission and the Government
and wanted the support of the entire House. |
would like to know the form in which he
wants our support. Should it be in the form of
a memorandum with all our signatures on it?
What should be the form?

PROF. MADHU DANDAVATE: All that |
said was, if there is unanimity and goodwill of
both the Houses of Parliament, then | can go
before the
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Planning Commission and plead with "them.

SHRI P. RAMAMURTI: How do we
express our si pport?

PROF. MADH f DANDAVATE: Nobody
has oppos ;d it and | take it for granted that
tliere is support.

MR, CHAIRMAI . There are three Bills
and | will put each one of them to the vote of
the House. The question is;

"That the Bill to authorise payment of
approj nation of certain sums from and
<>ut of the Consolidated Fund of India for
the services of the financial 3 ear 1978-79
for the purpose of Raib/ays, as passed by
the Lok Sabha, 3e taken into con-
sideration."

The motion wa<\ adopted.

MR. CHAIRMAN ; We shall now take up
clause by < lause consideration oi the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were addi'd to the Bill.

PROF. MADHU )ANDAVATE. Sir, ]
move:

"That the Bill be returned.” The question
wa: proposed.

SHRI KALP NATH RAI: This is the third

reading. One point...

MR. CHAIRMAN: That is enough. The
question is:

"That the Bill he returned.” The

motion was idopted.

MR. CHAIRMAN: | will now take ~up the
second Bill

SHRI KALP T ATH RAI; One point.

MR. CHAIRMAN What is it? Are you the
only per on in the whole House?
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SHRI KALP NATH RALI; Only one point.

MR. CHAIRMAN; You are always
coming in the way.

SHRI KALP NATH RAI: One
point. ey qfs wErEd, aTTrordl-wEdr
argT

(Interruptions) ¥ &TT Lk} @

o fag

MR. CHAIRMAN: That will do. Do not

take down.

(Shri Kalp Nath Rai Continued speaking)

MR. CHAIRMAN: Now, | am coming to
the second Bill. The ques. tion is:

"That the Bill to authorise payment and
appropriation of certain further sumg from
and out of the Consolidated Fund of India
for the services of the financial year 1977-
78 for the purposes of Railways, as passed
by the Lok Sabha, be takea into
consideration."

The motion was adopted.

MR. CHAIRMAN: We shall now take up
the clause-by-clause consideration of the
Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and- the
Title were added to the Bill.

PROF. MADHU DANDAVATE: Sir, |
beg to move:

"That the Bill be returned."

The question was put and the motion was
adopted.

MR. CHAIRMAN: Now, | am coming to
th, third Appropriation Bill.

The question is:

"That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund, of India to
meet the amounts
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spent on certain services for the purposes of
Railways during the financial year ended
on the 31st day of March, 1976, in exces of
the amounts granted for those services and
for that year, as passed by the Lok Sabha,
be taken into consideration."

The motion was adopted.

MR. CHAIRMAN; W, shall now take up
the clause-by-clause consideration of the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

PROF. MADHU DANDAVATE; Sir, |
beg to move:

"That the Bill be returned.'

The question was put and the motion was
adopted.

RE. THE REPEAL OF THE MISA

BEFORE THE END OF THE CUR-

RENT SESSION OF THE RAJYA
SABHA

SHRI BHUPESH GUPTA (West Bengal):
Sir, before you return home after this session,
I have a submission to make to you. | want to
make a submission before you go home
because, Sir, as the Chairman, only you can
help us. Today is the last day of the session.

MR. CHAIRMAN; No, we ar, sitting
tomorrow also.

SHRI BHUEPSH GUPTA: Tomorrow is
the last day of this session. We have no
shortage of business anyhow and we can
carry on the business also. But | have a
submission t; make. 1 find that the Deputy
Leader of the ruling party in this House,
Sihri Sunder Singh Bhandari, has made u
public statement that the Bill which proposes
to incorporate preventive detention in the Cr.
PC will b, dropped. He has made a

session of Rajya Sabha
statement and it ha; been reported in the
papers.

SHRI SUNDER SINGH BHANDARI
(Uttar Pradesh): | did not say-so.

SHRI BHUPESH GUPTA, Sir, he is very
close to the treasury benches and 1 think that
he has some basis for saying so. Anyway, he
should make the position clear. If this Bill
could be dropped, it would be very good.
Now, what happens is this: Many of our
esteemed colleagues here will be retiring
soon, one.third of them will be retiring
practically the day after tomorrow and they
may not be in a position to take part in the
proceedings here except those who get re-
elected. It is only for those Members who are
retiring and who may not come back that | am
requesting that they be given an opportunity
to take part in the discussion when the MSA i
repealed. Therefore, my suggestion will be
that, in deference to their urges and wishes
and in view of the fact that they have been
here for six years or so and they are retiring
and some of them may not be coming back, it
will be meet and proper for the Govvernment
to bring forward that Bill before this House to
repeal the MISA ro that those colleagues
°urs who will not be coming back could take
part in one of the noble acts of this
Parliament® namely, the act of repealing
MISA.

| do hope that Mr. Advani will not deny our
colleagues this grant opportunity as a gesture,
as an appreciation of their services to this
House and that he will deny them a chance so
that when they go back, they can be happy
over the fact that their last day in the Rajya
Sabha was the day on which MISA was
repealed. | do hope that this opportunity
would be given to them. Sir, The Ba, Council
of India has also passed a resolution calling
for the repeal of the MISA. Everybody has
asked for the repeal of MISA. | do not wish to
say as to bow thi, should be



